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The National University of Study and Research in Law, Ranchi has been 

established by an Act of the State Legislature prompted by the vision 

of the constitutional forefathers that the law, legal system, and legal 

institutions have an overreaching role of human, social, political and 

economic development of the Nation. Situated in Ranchi, the capital 

city of Jharkhand, NUSRL has been established to develop a holistic 

perspective of legal education in all its ramifications, particularly 

advocacy, judicial and legal institutional services, legislations, law 

reforms and all the research in these areas.  

With a modest beginning, the University is all set to compete with 

global economic standards with a deftly crafted teaching-learning 

methodology. NUSRL endeavours to share the global opportunity in 

law as well as legal discipline.  



NATIONAL HUMAN RIGHTS COMMISSION(NHRC)  

The National Human Rights Commission (NHRC) of  India was established on 

12 October 1993. The statute under which it is established is the Protection of 

Human Rights Act (PHRA), 1993 as amended by the Protection of Human 

Rights (Amendment) Act, 2006. It conforms with the Paris Principles, 

adopted at the first international workshop on national institutions for the 

promotion and protection of human rights held in Paris in October 1991, and 

endorsed by the General Assembly of the United Nations by its Regulations 

48/134 of 20 December 1993. The NHRC is an embodiment of India’s concern 

for the promotion and protection of human rights. 

 

ABOUT THE MOOT 

Human Rights are standards that recognise and protect the dignity of all 

human beings. Human rights govern how individual human beings live in 

society and with each other, as well as their relationship with the State and 

the obligations that the State have towards them. Human rights law obliges 

governments to do some things and prevents them from doing others. 

Individuals also have responsibilities: in using their human rights, they must 

respect the rights of others. No government, group or individual person has 

the right to do anything that violates another’s rights. 

 


